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In the Hon'ble High Court of Judicature at Allahabad

Lucknow Bench, cknewy
. "y ’ )
Writ Petition No, (7L/' *;; 1983

istrict: LUCKNOW

Pty

1. Madhav Krishna Verma aged about 50 years son of

Sri Banwari Lal, Senior Typist
Office of the Divisional
Railway Manager,North-Eastern
Railway, Iucknow.

2. Diwaker Raha son of Arun Chandra Raha, Senior Typist

2e

3.

4.

Office of the Divisional Railway
Manager, North-Easter Railway
Lucknowy,

ee Petitioners

Versus

b 2
The Union of India through General Managey North-
Eastern Railway, Gorakhpur.,

The General Manager, North-Eastern Railway, Gorakhpur

The Divisional Rallway Manager, North-Eastern Railway
Iucknow,

Krishan Lal son of Bhoja Ram, Senior Typist, Office of
the Divisional Railway Manager, North-tastemn Railways
Lucknow,

eeo OPpD.Parties

Writ Petition Under Article ?26 of the
Congtitution of India
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In the Hon'ble High Court of Judicature at Allahabad
Tucknow Benenh,Lucknow
Writ Petition No. of 1983

y g}oﬂ
X C

%

Madhav Krishng Verma and

another ee Petitioners
versus
The Union of India through General
Manager N.E.Railway and others - Opp.Parties
INDEX
Sl. Contents Pages
No.
l, lMemorandum of Writ Petition 1l to 16
2y Annexure No. 1 4
Rly.Board’s order dated 21.11.53 |7t \d
3s Annexure No, 2 <+ 22
Seniority List published on 1.5.69 2010
4, Annexure No., 3
Office Order dated 3.12.1965 2% 0\2‘1
B Annexure No. 4
Conbined representation made against 25+t> 27
the seniority givente Hr. Rasool.
6e Annexure No. 5
Seniority list duly modified was 28+° go
again published on 30.12.78
Te Annexure No. 6
Final Seniority list was again 21 amal T2
publighed on 3.3.79.
3. Annexure No. 7
Temporary appointment of opp.party 53
no., 4 as Senior Typist vice Sri
O.P.Obe‘[‘:—lio
y,’ 9. Annexure No., 8
Seniority list was modified on the A
representation of opp.party no, 4 3"@“ :55
vide order dated 28.11.1980,
10. Annexure No., 9

Representation of petitioner no. 1 8(9 *O 3(3
dated 21.4.1981,
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The humble petitioners most re spectfully submit

as unders:

p That the petitioner No. 1 was appointed on the
2 post of Junior Typist with effeect from 10.,1.1953 and the
petitioner no, 2 was appointed on the post of Junior
Typist with effect fr"omﬂ‘g"‘qk;l
2e That the petitioners were subsequently confirmed
on the said post with effect from3-9-(954 and 9-5-195¢C

respectively.

3. That the petitioners were posted as Junior Typist
in the Engineering Branch of opposite party no., 1 at

" Lucknow,

»f‘ff - 4. That the petitioner no. 1 and 2 were promoted

~V"\g\‘co ne post of Senior Typist with effect from 2.8.1969
k.~éi ! and.lO 55—‘aé“$ reopectlvely and working on the said post
el

ik _/pince then.

N—= > That in the year 1969 different sections of oppo=-
gite party no. 1 were integrated and a full glédged
Division was constituted. Thus in this Division the
people of other branches were merged. The employees of

g 3 o i _. lVl Si Oll,.
»' . yechnical Unit were also merged in this D

r 1953 the Railway Board issued

6.  That in the yea




orders vide No. 53/CQI/8/3 dated November 21,1953
with regard to the principles of detemmining the
seniority of staff om integrated railways. It was
stipui;Eed that in grades in which a combined
seniority has to be drawn up, the seniority in each
grade will be in accordance with the length of
service in the grade, both officiating and permanent,
as on the date of integration., It was further laid
down that in applying the above principles the posi=-
tiom as on the date of integration will be taken. The
biggest cadre among the integrating will be taken. The
bigesst cadre among the integrating unit will ferm
the basis into which will be interpolated the staff
of the other unit in such manner that they are

placed below the junior man with longer service.

Te That it was also laid down that inter-se
geniority in the several integrating units will not
be disturbed. A true copy of the Railway Boards'
order dated November 21,1953 is being filed herewith

as Annexure No, 1 to the writ petitiom.

8. That after the merger/integration of
Mechnieal Unit with the Division a combined seniority
list was published in the month of May ,1969 by the
opposite party no. 1 and then it was revealed that
the petitioner no. 1 was placed at serial no. 2. A
true copy of this list is being filed herewith as

Annexure No, 20 to thigs petition.
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9. That when the seniority list of Mechnical Unit
was published, Sri Sohan Lal made a representation that
being senior to lr. H:Q;Basool he should have been
given promotion to the pest of Senior Typiest. The
representation of Mr. Sohan Lal was allowed and he was
given promotion to the post of ézﬁior Typist with
effect from the date his jumior Mr. Q.S.Rasool was
promoted. An Office Order to thig effeet wasuissued
on 3,12,1965 and it was also mentioned in the said
order that the promotion of Sri Rasool, Senior Typist,

prior to 1.6,1964 will be treated as Fortuitous for

the purposes of seniority. A true copy of this

Office Order is being filed herewith as Annexure No. 3

to the petition,

10. Phat after the merger of Mechnical Unit and
Accounts Unit in the Iucknow Division a Seniority list
was published on 1.5.1969 ( contained in Annexure 2 )
but the petitioners could not know it earlier than

5.4.1978.

11, Phat the petitioners were told by Mr. Kishan
Lal ( opposite party No. 4 ) that Mr. Q.S.Rasool has
joined this Division on hig own request so he should
be place& at the bottom. Para 312 of Chapter III of

Indian Railways Establishment Mannual reads as unders

" The Seniority of Railway servants

transferved at their own request from




one Railway to another should be
allotted below that of the existing
eonfirmed and officiating railway
servants in the relevant grade in

the promotion group in the new estab-
ligtment irrespective of the date of
confirmation or length of officiating
service of the transferred railway

servants, W

12, TPhat thereafter the petitioners alongwith 3 other
persons viz, Kishan Lal, Lala Dhar and Babu Lal made

a combined representation against the illegal seniority
given to Mr. Q.S.Rasool as he joined this Division on
his own request. It was also requested that the
petitioners and others may be placed above Mr.Q.S.Raseol
in accordance with law. A true copy of this represent

ation is being filed herewith as Annexure NO. 4 to

the writ petition.

13. That on the representation of the petitioners
and others ( contained in annexure no. 4 ) the
Divisional Personnel Officer, N.E.Railway, Lucknow

vide its order dated 30.12,1978 issued a modified

geniority list and the petitioner no. 1 was placed at

serial no. 6 and petitioner no. 2 at serial no.3. A

true copy of this geniority list is being filed herewith

as Annexure No. 5 to the writ petition.
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14, That a perusal of amnexure no, 5 will indicate
that Sri Q.S.Rasool joined in Ex~IME's Office Gonda
on transfer from F.A. and C.A.0/GKP on his own

request on 24,5.1958, hence he was declared junior to

Mr, Kishan Lal in the Junior Typist grade.

15. That the Senicrity List as contained in
annexiure no. 2 will also indicate that Sri Kishan Lal
was junior to petitioner no. 1 in junior typiest's
grade. The petitioner no. 1 was at serial no. 2 while

Mr. Kishan Lal was at serial no. 4.

- 16, That the petitioners challanged the validity

of seniority list contained in annexure no. 5 on the
“ ground that Sri Kishan Lal was promoted as Senior
Typist with effeet from 1.4.1970 whereas the petitioner
no. 1 was promoted to the post of senior typist with
offect from 2.8.1969 and petitioner no. 2 was promoted
as senior typist with effect from 10.8.1964. On this

representation the Divisional Personnel Officer of

opposite party no. 1 vide its order No. E/11/55/Qrs/ *
dated 3.3.1979 issued final seniority list. A true
copy of this list is being filed herewith as

Annexure No. 6 to the writ petition.

% _d/g; 17. That a perusal of annexure 1O. 6 shall
\ e R . i
i\\,,Q3?§t” indicate that Sri Kishan Lal was placed at sl.no. 6
\ ////’ while petitioner nO. 1 was placed at sl.no.5 and

petitioner no. 2 gt sl. no. 2.
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18. That Sri Kishan Lal, junior typist, was
temporarily promoted as Senior Typist vice

Sri 0.P.Oberai, Senior Typist, who was posted as
steno, with effeet from 1.4.1970. A true copy of
Office Order issued by Divisional Personnel Officer
of opposite party no. 1 vide its No . E/K/Pypist LJIN
dated 11/12, 5.1970 is being filed herewith as

Annexure No, 7 to the writ petition,

—

19, That kxs Sri Kishan Lal who was placed at
serial no. 6 inthe seniority list contained in
annexure no. 6, represented against his position and
the General Manager, N.E.Railways, Lucknow issued a
corrvigendun vide its order No. KA/KishanlLal/Pra.Ta/80
dated 28.11.,1980 and modified the seniority list and
placed the opposite party no., 4 at seriai no. 2. A

true copy of this order is being filed herewith as

Annexure No. 8 +to the writ petition.,

20, That the order of opposite party no. 2 as
containéd in annexure no. 8 will show that opposite
party ne. 4 was given seniority from the date of

Sri Q.S.Rasool was promoted i.e., l.6.1964, But this

order also shows that Sri Q.S.Rasool joined the post of

Senior Typicst on 1,4.1970f] deemed date ).

-
21, That the order condiained in annexure no.7
will also show that opp.party no. 4 was promoted to
the post of Senior Typist w.e.f. 1.4.70 vice Sri

0.P.0Oberai who was promoted as Steno,.
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22 That it may very respectfully submitted that

the opposite party no. 4 was placed senior to Sri 0.P.

Oberai on whose post he was promoted,

23. That a perusal of annexure no., 8 will indicate
that the petitioner no. 1 was placed at sl.no. 6 and
petitioner no. 2 wn seral no. 3 in contravention to

the final seniority list as contained in annexure no.6.

24, That the petitioners were not served with the
order contained in annexure no. 8 and only on 21.4.1981
they came to know about the corrigendum issued on
28.11,1980. Thus the petitioner no. 1 represented

the matier to General Manager (P), N.E.Railways,
Gorakhpur on 21.,4.1981 and requested that the seniority
list be published in accordance with the seniority

list published on 3.3.1979 ( annexure no. 6 ). A

true copy of the vrepresentation of petitioner no. 1

dated 21.4.1981 is being filed herewith as Annexure No.9

to the writ petition.

25. That inspite of best efforts of the petitiomner
the seniority list ( which was illegally drawn )
contained in annexure no. 8 was not revised and as such
the petitioners submitted again a representation dated
4.7.1983 to Divisional Railway Manager, Iucknow and
requested him to kindly rectify the mistakes and also

also a personal interview. But neither the seniority

personal interview was

1ist wags corrected nor any




allowed to the petitioners. A true copy of the
representation of petitioner no. 1 is being filed

herewith as Annexuve No. 1P to the writ petition.

26, That the orders contained in annexure no. 8

is arbitrary, capricious, illegal and malafide in as
much as it does not disclose the basis on which

gri Kishan Lal has been shown gsenior to the petitioner
when actually he was promoted on 1.4.70 ( as per
annexure no. 7 ) while the petitioners were promoted
to the pogt of senior typists with effeet from

5,.8,1969 and 10.8.1964 ( annexure no. 8 ) respectively,

2T « That it may also be submitied that petitioner
no. 1 was confirmed on the post of senior typis?t

with effeet from 1.1.1972 and petitioner no.2 with
offect from 1.5.1969 while Sti Kishan Lal the opp.
party no. 4 was confirmed on l.l.1972. It may be
submitted that even the confirmation 1etté;

No. E/254/1/Managing dated 26.2.1972 places petitioner
no. 1 at serial no. 1 and sri Kishan Lak at serial
nunber 2. A true copy of tais letter is being

filed herewith as Annexuve NO. 14 to the petition,

28, That it is well settled that Seniority

in the service shall be determined according To date

provided that if

of the order of appoir tment to 1%,
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bears the same date, their seniority shall

4

be determined according to the order in which tTheir

appointment has been notified. It is very respectfully

e |

submitted that the opp.party no. 1 and 2 have ignored
the settled principles of law and have declared

Sri Kishan Lal senior to the petitioners while they
were earlier promoted to the pogt of

thah sri Kishan Lal.

29. That it is well settled that Seniority,normally

Ay
p

is measured by length of the continous officiating

)

service - the actual is easily accepted as the legal.

The petitioners are continously officiating on tae

senior post w.e.f. 2.8.,1969 and 10.8.1964 respectively

while opp.party no. 4 was promoted on 1.4.70 as per

annexure Nno. Te

30. That it is very respectfully submitted that

waen opp.party no. 4 was promoted to the post of

genior typist w.e.f. 1.4.70 how he can be treated to
have joined the post of senior typist on 1.0.,64. Bri
Kishan Lal had never worked on the post of senior
typist prior to l.4.70.Thus the opp. parties have
arbitrarily and illegally given him The benefit of
proforma fixation of sen jiority. It is further submitted
that it is well settled that seniority will depend on

the length of continous of ficiating service and can not

be upset by later arrivalse.
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31. Phat the opposite party no. 1 and 2 without
any valid reasons have upset the seniority list
contained in annexure no. 6 by publishing a

corrigendum ( annexure no. 8 ) to the above seniority

A\ list.

32, Phat the Indian Railway BEstablishment Manual
( second Edition ) vide paragraph 302 of Chapter III
" Rules Regulating Seniority of Non-Gazetted Rly.
servants " clearly lays down that * unless specifically
stated otherwise, the seniority amongst the
incunbants of a post in a grade is governed by the date
of appointment to the grade.' It is again subnitted

B o fhe ard et T
that petitioner no. 1 was app01ntedApn 2.8.,1968, the
J‘ petitioner no. 2 on 1.8.64 while opp.party no. 4 was

y appointed on 1.4.70 ( annexure no. 6 ).

33. That paragraph 306 of the aforesaid Manual

provides that °* candidates selected for appointment

;;;f at &n earlier selection shall be senior to those
_\-;4f selected later irrespective of the date of posting

except in case governed by paragraph 305 ‘.

34, That paragraph 309 of the said Mamual further

lays down that ' paragraph 306 above shall applies
*\\\h/}>$fyi£;’ equally to seniority in promotion vacancies, due allow
\\ ance being made, if any, in joining the new posts in

the exigencies of service.
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35. That paragraph 311 of the above mentioned
Manual lays dtress that seniority of Railway Servant
on transfer from one cadre to another inthe interest

of administration is vregulated by the date of promotion/

date of appointment to thexa grade as the case mav be.,"

36, That it is very respectfully submitted that the
provisions regulating seniority of non-gazetted railway
servants as envisaged inthe Indian Railway Establishment
lMlanual no where permits the appointing authority to
declare a person senior to another person who has been
appointed earlier. Thus the seniority list as contained
in annexure no. 8 is in contravention of paragraph 306

and 309 of the aforesaid Manual.

37. That it is well settled that where recruitment

is from two sources with a view to integrating recruits
from both sources after the recruitment seniority is to

be determined from the date of entry into the cadre

except where there hag been g substantial violation of
quota giving underserved advantasze to one or other source -
seniority ordinarily speaking is deternined with reference
to the date of continuous offication., The date of entry
into the cadre of petitionmer no. 1 is 2.8.1969,petitioner

no, 2 is 10.8.64 and of opp.party no. 4 is 1.4.70.

38. That the Mandal Rail Prabandhak ( Karmmik )Iucknow

vide its order No. SA.E./11/210/1/5 Bhag-Char dated
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he was promoted on 1.4.70 ( annexure no. T)

wnile the petitioners were promoted to the

| post of Senior typists w.e.f. 2.8.69 and

10,8.64 respectively.

Jl

¢

e
1

I11. Because the petitioners were confirmed on the
post of Senior Typists on 1l.1.72 and 1.5.69
respectively while opp.party no. 4 was confimmed

on 1,1.1972 ( as per annexure No. || ) .

b Iv. Because the well settled principles that the
seniority in the service shall be determined
e according to the date of the order of appointmen

have been ignored by opposite party no. 1 and 2

‘_

and have declared Sri Kishan Lal senior to the

b

petitioners while they have been appointed

» earlier to the post of Senior Typist than

Sri Kishan Lal.

Ve Because it is well settled that seniority
normally, is measured by length of continous
officiating service, the actual is eagily
accepted as the legal. The petitioners are
continuously officiating on the senior post
wee.fs 2,8.69 and 10.8.64 respectively while

o’ P . ;
\\\\y/\\kﬁky%i -~ Sri Kishan Lal was promoted only on 1,4.70,

\

vi. Because opposite party no. 4 was promoted to

the pogt of Senior Typist w.e.f. 1.4.70 and he




VII.
VIII.
8
IX,
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never worked on the post of seaior typist prior
to 1.4.70 as such he can not be treated to have

joined the post of senior typist on 1l.6.64.

Because the seniority will depend on the length
of continuous officiating service and can not be

upset by later arrivals,

Because the impugned orders have been passed
in utter violation of paragraph 306 and 309 of

Chapter III of the Indian Establishment Manual.

Because it is weil settled that where recruitment
is from two sources with a view to integrafing
recruits from both sources after the recruitment,
seniority is to be determined from the date of

entry into the cadre.

Because opposite party no. 4 has been wrongly
and with malafide intentions declared senior

to the petitioners.

Because opposite party no. 1 and 2 have
arbitrarily and illegally given the benefit

of proforma fixation of seniority to.opposite
party no. 4 in contravention to the nrovisions
contained in Chapter III of the Indian Rallways

Bstabhishment lManual.
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Prayver

B

herefore, it is most vrespectfully prayed that

this Hon'ble Court may kindly be pleased to issue:

A. g suitable writ, ovrder or direction in the
nature of certiorari quashing the order dated
23.11,1980 contained in annexure no. 8 and
the order dated 5.9.1983 contained in annexure

"
no. 19 only to the extent so far it rela to

opposite party no. 4.

B. a suitable writ, order or direction in the
neture of mandamus commanding opposite party
- 1

no. 1 to 3 to promote the petitioners on the

4

basis of seniority as contained in annexurve
no, 6 and opposite party no. 1 to 3 be |
commanded to pay the difference of salary from

the date of promotion due to the petitioners.

Ce such other suitable writ, ovder or direction
which this Hon'ble Court may deem fit and

proper inthe facts and circumstances of the

case.
D. Cost of the petition be also awarded to the
petitioners and against the opposite parties.

Axl‘f()"ft‘ o
Counsel for Petitioners
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iii) Seniority Will be determined separately
for the substentive eand officiating grades

hold on the date of integration.

iv) The inter-se-seniority in the several integré-

bing units will not be disturbed.

Note-in exception Will have to be made in the
case of Reilweys in which the be.sis seniority
nes baen determined on & fundamentelly differen
vasis like for instence, the dete of confir-

ration.

v) In applying the shove principles, the position
as on the date of integration Will be teken.
The biggest cadre among the integrating will
be tsken., The bigge st cadre among the integ-
rating units will form the basis into Which
will be interpolated the staff of the other
anits in such menner thet they are placed
below the junior most man with longer services.

Note- In_respect of the 5.Rly., the M & S cadre
will form the basls Cadlt.

vi) In respect of the selection gre-des, staff

who have already eff iciated on the date of
integration will retein their places on the

panﬂl Se

vii) ALl penels existing on the dete of integratior

will be considered &8 cancelled,except to the

oxtent thab staff nave already officiated.
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Note= The officiating should not be in fortuitous

vacencies,

viii)New panels Will be formed as with effect from
the date of integration teking into account

sfaff of all tne integration units,

Note- Until the new pénecls are formed staff on
the old penels may continue to officiate in
vacancies but they should be advised that this
does not give them any claim for promotion,nor
will be period they so officiate coumt seniori-

ty subsequently.

2. The Board desire that it should bs ensured that
these principles are not departed from in freming
the eomined seniority lists as on the date of

integration,

3« The seniority lists for class ITI staff should
be framed in accordance With the principles
emmmayakad enunicated above and the work completed
as expeditiously as possible and the progress of
work reported every month,

Please acknowledge receipt.

5d.V.T.Nareyenenan,
Jt.Director Establishment Rly.Bd.

True=copy.




N

S G S .
90 = N4

Ll I35 HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,

LUCKNOW BENCH, LUCKIOW [\;} 0
WePoNOs __of 1983 B
MeKe Temms & others " Petitioner
Vs.
The Union of India & others .o .Opposite party

AINEXUEE 0. 7,

NeB. RATLWAY
No «E/255/1 | OFFICE OF THE

DIVISTONAL SUPDT./LUCKNOW.
Dt. 18.7.69
The DElY/ DEE/DI{E/DOS/DCS/ DSTE,

N+Ee. RALLWAY,
LUCKNOY JX,

Sub :- Provisional Combine Seniority 1ist of Typists
of all gradeS of Ex-GI~LJN Distts. as on
15469,

- e

A provisionsl seniority 1ist of Typists of all

grades viz. Sr. Typists (130-300) & Jr. Typists (110-180)

1s sent herewith. Extrs copies are ~1S0 enclosed for
circulation amongst the Stoff concerned.
Any repreSent-tion which the Staff may desire to

make regarding the Seniority position in the Seniority list

1} should reach this office within one month from the date of

issue of the senlority. No action will be taken on the
repreSent-tion made by the staff after expiry of the stipu-
lated period. |

Steps should be teken to ensure thet the Seniority
list 15 got noted by the staff concerned =nd their signature
1S obtrined in token of acceptance of the relative position
in the Seniority 1ist.

Please acknowledge receipt.

Sa/~
for DIVISIONAL PERSONNEL OFFICIR
LUCKIOW,
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Combined Seniority list ot Typists of all grades of D,S,/LJN,
j (@ & LJN Districts) as on 1,5,€69
: T Under s s s L. T Ty length OFf 7 Adjusted s Place: Options for
E;é.; N ame : whom 3 Date of; Dt, of ; 1;’;;m01: . c,gx;ﬁd- s service in : length ©f: Of 1 ; 3, : 4 : Cpen
8 3 worke ¢ birth @ Apptt. & 4 gy Cffge RS . Gla . . i _Sexy exvice _: Post- : < 3 : line
— e e S e e e wee mme =—l-Bg-— —-:—-—-—--—--;——-—-—---.——————-—_;w—:-iX-M_P__:__Y__M__D__ 2 lng__:__ _:__;_____:_____
1l : 2 s 3 s 4 : 5 : 6 g 7 2 8 : 9 1 .11 :12: 13 : 14
SENIOR TYPIST (1 30-300)
1, Sri J.D. Dhingra DEN/LJN  5,4,23 18,11.47 3,10.,55 OCfdsg. 12 6 29 13 6 28 DS/LJN
as = Baldeo P4, DEN/D 2347625 13,5,48 1,4456 " 13, 1 o 13 1 0 = do -
3e=" U.N. Upadhya DES/LJN 1,1.,28 31,12,52 1,4,56 " 13 1 o0 13 1 0 =do =
i\ 4, " K.C, Padl DOS/LIN 11,1,16 28,4.43 25,4,51 " 8 0 6 8 0 6 - do -
’/‘ 5. " Q.S. RaSCOl DME/C;) 1301036 4. 5. 56 20.11 .63 '\«‘f’fg. 5 5 ll 5 5 11 - dO -
" D, Raha DCS /@D l1.,9,3C 2,6.52 10,8.64 " 4 8 21 4 8 21 LA
" M.B., Srivas— DSTE/LJIN 23,1433 6,5.6C 1,6,65 Cid, 3 11 o 311 0o DS/LJN
tava
Ly B aboco Lal - 3O = 4.7‘32 14-7.59 1609.66 " 2 7 15 2 7 15 - dC -
JUNICR TYPIST (110-180) ;
Sri O,P, Cberai DEN/LUN 18612431 104153 1l0.1.53 ¢C£fd, le 321 16 3 21 DS/LJN
" M,K, Vermsa - A0 = 16,1032 10.le53 10,1,53 = 16 3 21 16 3 21 DS/LJN
" R.P, Pandey DOS /LIN  Tele33 344456  3.4,56 ° 13 o 8 13 0 8 DS/LJN
" Kishan Lal DME/LJN 15,10,33 1.6,57 1,6,57 " 11 11 ¢ 1111 o DS/LJIN
B S.M.A-o RizVi Dl"’lf‘.‘g/&) 5.1036 407058 4'7.58 ﬁ 10 9 27 lO 9 27 D‘J/.LJN
A /0 LJN LJN IZN
6, " iladhar DEN/@D 2,1,36 19,6,59 19,6,59 . 9 lo 12 9 lo Y2 L/

Contd, cece2

-
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Akhtar Hussein DEBEE/LJIN 22,124,436

7

D

8

e . B et T

- p—— v e s

9

T T A Y O . e —

D

B L ——

lo 11 12 13 14

N, E. RALLWAY /LI

1757 N ol
UCK NO We

234,58 23¢S.59 Ccid, 9 7 8 g 7 8 DS/LJN
8e " Gulam Jilani DCS /D 4,733 1,9.€2 1l.,8.62 6 8 o0 6 8 & LEN LIN LIN
9, ¥ S.,K. Asthana DCS /@D 4e2¢32 26,10.62 26,1062 7 6 6 5 6 6 5 L/ B v
le, " Balgovind pd, DME/LJN 7ele35 2.?412’) ér,é 28,12,62 W 2 7 = 6 4 4 DS/LIN Ko option TC
12,62 K
11y @ S.Ce Grover DSTE/LJIN 15,7442 1.,6.64 1,6,64 B 4 1z o 4 11 o . LJIJN LJN LIN
12¢ *® K.K, NM.gam DCS/LIN 28,12¢43 12,1,65 12,1,65 " 4 3 19 4 3 1¢ DS/LJN
13, " C.R. Yadava ASTE/@ 20.3.44 19,10,65 19,10.,65 Temp, 3 6 12 3 6 12 =
14, " S.K, Barerji AMO/BNZ 11,5445 26,8,65 26,3.65 * 3 8 5 3 8 5 -
o \ 15, " Ashwani XKumar DTMC/D 5¢12445 21,10,65 2L410.,65 ¥ 3 6 1lo 3 G 10 .
16, " AJK. Arora DMO/GD 12,9444 9,12.,65 9,12,65 * 3 4 22 3 4 22 -
17. " R.Ce Srivastava DEN/LIN 26,8,37 25,4.66 25.,4,66 7 3 o 6 3 o 6 DS/LJIN
18, " Mahdbir Pd. S5/ P - 441,69 4wl.69 " o 3 27 o 27 KP IZN IZN IZN
Arya b
19y © Scom Prakash 53/LJN 13,7.45 4,1.,69 401,89 " o 3 27 0 B 27 S8/LJN No option
< o ) | B |
NOTE 3= S.Ke Banerjee, AIO/BNZ shown at SeNoal3
- & CoRe Yalava, Typist, ABTE/E shown at
W SeNOJLl4d, g
\ for D1VISIONAL PERSCNMNSL OFFICER,
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In the Hon'ble High Court of Judicéture at Allahebad ,
Lucknow Bench,Lucknow,

Vrit Fet.No. of 1983,
MK.Vorma and anotiher --=<Petitioner,
Versus
The Union of India and others ~ ====Opp-parties

Amexure 3,

N.E.Railway,
Qffice Qrder,

ohri Sohen Ial, Junior Typist of D.Ji.E./IZN
Who h&s been promoted as Sr.Typist in scale
Bs 130-3800 Weeofe 1.6.64,vide this office order
No.E2/1X/210/8/1, Typist dated 6.7,65, is allowed
the benefit of promotion fixetion of pay in scale
s 130=-300 without arrear from 20.11.63, the
date his junior &hri Q.S.Rascol, Jr.Typist of
DI /GD has been promoted as S.ir."fypist in scale
s 130-300Q vide this office order Bo.El/210/2/2(Typist |
dated 10/16.1.64,

The promotion of Shri Q.S.Rasool,Sr.Typist of
DVE/GD prior to 1.6,64, will be treated as

fortuitous for the purpose of seniority.

This has the approval of Chief Mech,
Engineer,
5d.

For Chief lech, Lngineer(p).,

contd,
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No.B/1X/210/8/1/Mypist Gorakhpur,dated 3.12,1965,
Copy forwarded for information and necessary
action to:-
1, TDME/IZN in reference to his letter No.
i E/2555/Mech,/PC dated 2D,9,60.
P
\ 2. The DIE/GD.

4, The AE/FGE.

\ .
N\ \ ’] 0 A 4
N

—

R a

5, The Hd.Clerk seniority.

od.,

For Chief llech.Engineer(P).

True-copye
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T 1§ THE HCN'BLE HIGH COURT UF JUDICATURE AT ALLAHABAD,

N

LUCK NU W BahCH, "LUCK N W ; it

i
Woklo NOWw of 1983
Mok o Varma « Othaers e Petitionar
Vs,
The Urnion of India & others "o Upposite party
gdmsfuu::L.zsq
N
N NoebB. RALl WaY
CURIGLNIUM
L |
In reference tu Sri Jewo Rascol's. explandation
No., nil dated 13.8.,78, in refersnce to this office letter
X No.B/11/55/8R dt, 2.8,7€, the seniority position of Sri
1.5 . Rasocl, 2r. Typist (330-56Q) of this Liivision, Vis~a-
vis $/&hri Diwgkar Raha, Eebu Lal, M.k, V:,-rm;, Krishan Lal
d & Lilaihar, or. Pfypist (330-560) of this Divisicn, as
‘ represented by theid, viide tnelir repr esentation Cated
24.5,78, has been reviewed,
W };ﬁ the feact that Lrd Je. Kasool, was
anl of Accouats Deptt., having been appointed
in scale #.50-130 PL in FA & Cil's Uffice/
n4.5.,58, and thers being no authentic proof avail-
eith-;'r in the officdal reccrds of this office or in |
wre.'s office/GKP or with Sri yew. Rasoccl himsel'f, that
his transfer from Bx-Fia & CA's CUEfic /GKP to Ex-DME's
Gffice, Gonda, on 24,5,56 (which was a separate senicrity
*  unit) was ordered on ndministretive grounds, and also consi-
A 5
W} dering the fact that there was 00 other Admn: expediency
//./‘,//
, Contd. ...2
1
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) prevailing at thet time, to have transferred a Typist
of FA & C0's Office/&P to Bx-DMBE's office/Gonda on
Admn; grounds, he cannot be treated to have been trans-
ferred to BX-DMB's office/Conda on Admn; groumds, ACCOL-
dingly he is re-assigned seniority as under in terms of pare
312 of Indlan Rlys., Bstt, Manmuzl s
! Date Of:@j:istf.ng pPOsSi-i= en'}o;ity :
Name S . Oint:tmn in the iposition as
Py : ;g%t sseniority list:assigned now *Remarks
) : :0f Jr, Typist sas a result : -
- :(€0-130) PS5 :0f above i
$ :issued by CME :review inthe:
: :(P)/KP as on :same senio- :
i 31.4,60 scity list ¢
Sri Krishan Lal 1,6,57 5 4
" 3.5, RaS00l 445656 4 5 *assigned senio-
24,5,58 * , ity £from

, 2445,58 1,a,

’ from the date he resumed
duty in Ex-DMBE's Office/

Gonda, on transfer from

Fia & CiO/GKP, on own his

request,
3. In result, therefore, wri Krishan La i1s senior
A 0o o ri ';v;';SOOl.
S . " b . O .. | ~ 4t A Jd N S T . o
TN 4, Consequent on &bove rectl ficadon, the sendority
position of Sri Rasool vis~a~vis other Sr, Typists (330~
"'\a 560 R°) of this Division, is reassigned as under, in modi-
Tl
) fication of the seniority list of Sr, Typists (330-560Q) ,
/ 4 . - 2 - 20 1 T, w/ =4 >
. 2 as on 1,4,78 issued under this office No,E/255/5 ¢, Typist/
r ALM
S~ LJIN dated 18,8.1978 3-
Names re-arrangeddate ofPate ofsBXisting Senioritys
in order of seniojappointipromo- sseniority:position
rity sment ;tion tosposition now assi-:
3 s;grede  :in the sgned as  sRemark
: : sseniority:result of:
: : slist as :dbove re-:
s : :on 1,4,78:view ason:
O T e e e e e e e — S e e :-— — — ——-z ————— :;—-‘.:;018... ._:__ . Tk
W\ n\\\mﬁ‘y\ Jeer™ 1 3 2 $ 3 H 4 : 5 : 6
b R
’ Sri U,N, Upalhya 30.,12,52 1,4,56 i 1 |
" Krishan Lal __ 1,6,57 1,4,70 7 2
20,11,63 (Deemesd

[P
QQU@)Q




— J -
1 3 4 5 6
Sri Diwakar Raha 2,6.52 10.8.,64 - 3 3
" pgbu Lal S/C 14,7,59 16,9,66 S 4
" (,F. Oberai 101,53 27,5.,65 5 5 Offg., as
Steno 330-560
" M.K, Vema 10.,1,53 2,8,09 6 6
0.5, Rasool 4,556 20,11,63 2 7
(Deem 24,5,58 1.4,7C (Deem
date) date)
" Ram Prakash 34,56 22,9,71 -8 8 Came on trans-
P andey July/58 fer from Vig,
Deptts in July/58 on
his own request,
W S,M.Ae Rizvi 447458  22,9.71 9 9
" Bal Govind Pd, 2459.56  1,2,74 1o 10 Came on trans-
27.12,62 fer from CPO's
office/&XP on 27,12,
62 on his own request
S5d/- Tej Bahadur Singh j
, 23/12 |
DIVISIONAL PERSOUNNEL OFFICER |
Ne Bo RLY . /LU CK O W,
Dated -12-78

No «Z/I1/55/:8R

Copy forwarded fOr information «nd necessary

action to s~

1,
24

Hi, Typist, D5's COffice/LJN,
all Sr. Pypists DS's Office/LJN & on line,

Union Dezling Clerk in office.
Secretary, NBR Mazdoor Union, Lucknow Branch,
CPO/KP in refs to his D.C.N0eE/255/14 /5, Typist/VIII

dabei 2]-.9.78l

Shri QeS¢ Rasool, Sr, Typist, LF's Office/@.
S5/C for P/cases,

S5d/~- Tej Bahadur Singh
DIVISIOWAL PERSOIMNEL OFFICER,

Ne Be R1Y o /LUCKINO W,
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”
y IN TiHE HON'BLE HIGH COURT OF JUDICAIURE AT ALLAHAB:D,
| LUCKNC W BENCH, LUCKIC Wi
M.,K., Verma & others .e Petitioner
Ve
The Union of India & others .o Opposite party
A
i T ANNExU e No.6
OFFLCE OF THE DIVISIONAL SUPDT,
NORTH E&5 TERN RALL WAY
LUCKNOC W
OFFICE ORDER
A4
The corrigendum issued vice this office oxder
No . E/II/55/.5R dated 30,12,78 showing the seniority posi-
-
tion of Typists as on 1,4,60 and =r, Typists as on 1,4,78
is hereby cancelled and status qQuo ante is melntained in
A
> - respect Of i.e. S8 hri Diwekar Raha, Babu Lal, O.Pe Cheral,

MK, Verma and Q.. Rasool, Typists seniority should be
assigned at 8,07 end that of chri Kishen Lal at S,N0.06

“\\ cbove Shri QS Ras00l,

The final seniority will be therefore as under g-

seniority posi-:

c LI i ‘D ofDate.0 .

Tuc];:' f)?nze;;logfiir agptiinifpgmtfonfrignagoﬁe:usiig;;Remark
. ment to grade ;Eﬂ’)OVE—Z review ass
3 H H 0N 1.4,78 .
Sfhd -

1, U.N, Upadhya 31,12,52 1,4.56 i ’

2, Diwgkar Reha 2,6,52 10.,8.64 2

3. Babu Lal (5C) 14,7.59 16.,9.66 3 |

4, O.,P., Oberal 101453 27 45459 4 COffg, Steno

330560
5. M.K, Verma 10,1,53 2+8,69 5
6, Kishan Lal 1,6457 1,470 6

Contd, ¢e2
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v -l - (X\,\V
- s : : ' sreniority poOsi-g o
51.° Neme in orderDate of Date of S nowyags:zg :
No, . of seniority :rﬁgﬁint:iomrivigznmed a5 femult  sRemariks
: : s IEEC of sbove review:
H : : sas on 1,4,78 : -
s/Ahgi -
Te WeSe Rasool 4,6,56 20,11,63 7 Came on transfer
(**)
8. R.P, Pandey 3,4,56 22,9,71 8 Cane on transfer
July 58 from Vig, Deptt,
in July/58 on
his own request,
€
e t 9. S.I“l. Rizvi 407058 2209.71 9
10, Bal Govind Pd,_24,9456 1,2.,74 10 Came on transfer
27 12,07 from CpO's Office
GKP on 27,12,62
on his own
request,
ll. Lila Dhar 29.60 59 12.8076 ll
. -
(**) from FA & CHO/XKP to Bx-DME/QD
on 24,5,58 on his own reguests
- Sd/- Tej Bahadur Singh
3/3/79
DIVISIONAL PERSCNNEL OFFICER,
A LUCKNO W.
2S5 f'i;-fj\ M0 WE/LIL/55/ER Lucknow, dated 3rxd March, 1979,
AR Copy forwarded for information nd necessary

action to -

1, #l, Typist, D.5. Office/LJN,

2. all Sr. Typists, Lucknow Division,

3, Union Dealing Clerk in office,

4, Secretary, NeEs. R1y., Mazdoor Union, Luckoow Branch,

5, CPO/GKP in reference to his D.C,No«B/255/14/5c, Typist/
vili, dated 21.9.780

\ \ \ e e 7 .
\\_ \\VK\MV// 6, Sri Q.S Rasool, Sr, Typist, LF's Offlce/@,.

7. Spare copy for P/cases.

od/= Tej Bahadur Singh
3/3/79
DIVISIONAL PER2ONNEL OFFLCER,
LUCKNC W,
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1 31 9SS e A ot qREVT ¥ wREE, dwHe 39, dEo

e aam o T 1983

¥Ho do Al ¥ve oo BAWET
B
3T qFE e {RT O o ... aRc o
wET T % 5
galaT ad
g -3

Hesrad (F1Ha) /T & o dwrran/255 /481 9w/
(1x) Rl 24-11-1980 & FRTATT 2T GoT AW §IT JGa a7 I~
qF 330560 H aUuar auT WiAnl BET B BT 8 A #p wEe
T & 9GFR & ¢ ol BAlG 1654 ST URN 2, ¥ 7@
FAM &1 Bl GaTT a1 o9 ARG ap S T T | I o qEHw
WS & GaT aal (330-560) @ |~4-1978 4T aftes] Gl Fm
gart & RAaita & o 2 :-

TR L

I, % G0 TUTHM  |<1+28 30-1252  |-4-56 wﬁ'

2, N G M 15-1033 14657 |664 »

3, W RIET TRI |9=39 2652 |@-8-64

4, N 9 dE 4132 14159 16666 »

5, 1 A GaRT AETH 18-12<31 10-153 275-69 ,, Wﬁg

6, T THodp adl 16=10=32 10=153 2-869

7. A #HeFHo T |31=36 4556 1664 @wr wﬁf-
e (i-.%;?”gz) aY3% M

GL
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(2)

{’}85 a1 9

R R

v -
——— b P

§, @O0 GPE  T-1=33 3456

e T M M 7T T T T T e e

=758

9. THo¥PHOP) Mg 5-1<36 4-758
10, dF MRFE GUE  T-1-35 24956

I, dRET 2-1=36 |9659

22<5-T| ”

12<74 WIRTA W&l
RIFFI T
Gt &
gifa
7

| 2=6~76 »

%0 AT Ul

ga deat o wered (&)

deT<iT/gw1 <R 240d0 /80

e |

B9 28-11-1580

GRIRE W@ M & qoEe arRaE g GfR -
1) megsds (a1), gdiet 6, T |

2) guF Cad/amie |
3) graPad GHETOTPT |
4) gfmA AR RNG /S TRk |

T0 HHAT Ul

ga Hea d words (37)

Sz I ,
28/11/80 ‘
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That however, ori Kishen Lal made & representa.

tion for assizning his seniority as Sr.Typist with
effect from 20,11,6% vide bri Q.S.Rasool in the X¥a
llrch, Dopartment of Lx-Regional Unit. Upon

this, & 'chow Cause Nolice' Was issued to me and
other Typists Who are senior to Sri Kishan Lel.
vide DRI(P)/LJN's latter No../KL/T/79 dated
10.9.79.

That We made our representabions against
the 'sShow Cause Notice! on 40/2£.9.79 to the

DRI(P)/LJN end on 31,12.79 to the Gil(P)/GKP.

That fate of our representations have not bean

made known to us as yat bubt meanwhile it is learnt
that Sri Xishan Lel has been declared senior to

us including myself by the DRI(P)/LJN's Corrigend
No.Ka/Kishen Lal/Sr.T/80 dated 28.11.80. That a

copy of the Corrigendum Was not even given to me

till date and it is by chance I come to know of th

above change in the sendority position of Sr.Typi:

of LJN Division racently.

That in the said Corrigendum sri Kishen Lal wh
was appointed on 1,6.,57 has been assigned seniori-
ty of Sr.Typist from 1,6.64 Whersas mysslf was
appointed on 10.1,1993, have been given seniority

of Sr.Typists from 2.8.69 on unfounded grounds,

That Sri Kishan Lal caanot claim seniority fro
1,6,1964 during the Pre-Division Time When his
seniority was confined to llechanical Department

after Lapse of 16 years, The position obbained
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Now that Sri Q.S.Resool's date of promotion

a8 SreTypist has besn levelled dom to 1,4.70,

there is no ground to give the benafit of Sr.

Typist to ori Kishen Lel, from 1,6,64, If sri
Kishen Lal's case had been genuing, he should

have represented to the GME durin. the years 1963

and 64 like ori cohan Lal of DS/IZN Whose case was
decided by the Clii in the year 1964 itself i.s.

much before the formation of this Division

(as he was also Working in the same unit), Bub Sri
Kishen Lal remained silent through out and only in &k
the year of 1979, he raked up the matter and surpri-
singly enough was granted the seniority positiom
according to his desire, Actually Sri Kishan Ial took
the advantage of his present posting wnder CA to
DRU/LJN. Sri Kishen Lal can claim senioriby as
Sr.Typist only from 1.4.70 i.s. his actual date of
promotion as Sr,Typist end placed above Sri Q.S.Ras - |

ool and nolt above others.

Since tie seniority is crucial in the metter of
promotion in non-selaction posts,I pray to your
beniznself to kindly look into the affairs impartia-
1ly end arrange to assign correct semiority position

to ori Kishan Lal below me &nd above Sri {,S.R&sool

as was-corractly done under DPO/LJN's 0.0.M0,5/11/
55/QSR dated 3.%.79 so that wndue benefits are not |
granted to him erronecously and illegally.

An early decision is eamestly solicited,

Thanking you _
S Yours faithfully,

od.l. K. Verma)or, Typist,
Datid 2st, April, D.R.N's 0ffice,N.k.Rly.Lucknow,
981.

True=copy.
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,
T o7 qFlge € 91C e qRANT ¥ TWRIE, SeFO 84, SeF
»
fte g Jo 3k 1983
g0 3o g e &Y L §AFT
G
1 gFE g fRuT & e sRie gTe’
Y w3@T Ho /O _
Heq 9 GRS,
| gdfet 94,
S M
| y Ry,
Cre & - QOO Ed & gt dad (330560)
. g &1 aEd R |
KRR
daf 1~ Hemreras/ Mgy 37 Fimd gR &
\ SAE WA |
S JRFa ? B ggfet W63 9T FeAETT & gER T
LI

5 \ wed & gaT Cas (330560) @ dvEd 1 a1 €9 Futer I ¥ &
\’. )3 FTOT GaT Caat 3 uMRe W & qUEeT &1 89 Fafor d W & [®
e e GG /et %K 8§ 1978 H Y BaT of | o™ mu(at1) /
dee & giea do=8/ 1 /55 /FFHATT/ Rt 23-12-78 & TATU
gaT dad (330560) @ ot H guTU AT ET | 9 g€ ¥
g QaTT &1, ga: o gat dadl 3 g e gEe @ gt
Ry (1) /oo 3 ferRE & e § g3 aoanodo=s/11/55/
gEgaTT BAla 3-3-79 SATT &1 daa (330560) @ UGS &l
o gl W @ @ Pl g1 RAT |
Sy et Faler 9T qE A g1 dR, gaT <ad
(S Ry /gan & Mo gEEE & 9 gEE 2) A g A
gac BT ST oA I IR &1 qUEXT M 9okt adqr JERR
Gk

‘




41 N ?\S ‘i! g”}/
y (2)
- g 3R A § ol edalET tﬁq(m) /ST & Floeodo<T/a w1

dRl/%0T0/80 RITG 28<11-80 3 HMGH § T dad (330560) @
auaaT ¥ ¢ aFuiE aftady e Rar | omed a1 v @
gaT daal f atEer @Y AW(EI) /A9 S@n aH<aF &I gfita
T 1 @ aFcy ¢ o gl 96 OpENd 2, GURA WO F9 g
WiT | TWI B T R gaT 9G (330560) I TEMERHE/ AT
@ g guuar Aarer & gftaay @ Ted & B3 eAaY YRl &g
TR a7 O3 | & o7 g ? B Femerys/ eyt T o=
wl\, gaT JaaG 3 BT O GRAGT o ol a3 a7 O 9T q9 Bar &
g6 973 YR G & 9 GO STt g BT a1 TeT ®
pes 6 Werdm(aT) /AR @ TR IR @ WA W
2 @ gaT dadl & 99 guw Feier & arR ¥ 9 gfte,, A%
BT 3 g3 J0<53001/8/3 BAle 21-1153 H R 78 FAREE
F¥t &1 STt O™ BT ar Ter € i. ” <
"In grades in which 2 combined seniority has to be
drawn up, the seniority in each grade will be in

accordsnce with the LENGTH OF SERVICE IN THE GRADEL, ‘
both officisting =0d pemanent, =5 on the date of 1
l

M integration.”
gM ¥, ggfaT W o7 WedEET & TER ]
> & 99 godr Agrer @ AR &1 I« n'alcr&:aa:*(ar)/fmscqr 3 ga
'f-»?\\ do</561/1 BAG 1-369 o e gam & gakm @l 3, 9T ‘
3y V0 GORA TEGT M1 O A9 a1 T Qe
|

"I, reSpect of non=Selectlon posSts, staf f promoted
|

againSt regular vacancleS on the basis of seniority-

/4 cum-Sultability on the date of divisionsllzation,

S WILL RETAIN THETIR POSITION."
% T & wdw aRdl A Susedl 3 BeE T W 3 |
\ ¢ o aanﬁrfr"mamaaqﬁma?rmmqgaazﬁm%"wm

N el <aTTl A3 S MR o & R T @ W1 T e

. R T G 3 aleg a1 aeTa 5T HemerdE/ ELT

3 qra B @y waRg a0 a1 ST B,

quq wie 3 UM &
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it O SREAT FT, G A o1 O, YT Caa a1 HiG/IFR & aiie
. T & 9 R aRrg ot guwEl & oMW e &Y O SRt
Bt 91 Tel © B wee ? B g @Y W s gar R A
GG % 99 aItHE anT & 9gn T (AFEE gHeTy fReY) WY
UE RER & WM &t ot gy &1 O et B T eeT 99
gRiRaf § s TR |

5 Caa MU B ora APRN @ R “edRN" amfrad OB O
MJ\ | € 1 A g% §F, 997 Jod ¥ WART a7 ARG W & qU-g0
| aM JoR 3 e gawdd €1 g wat dea (330560) @ 6
aurEr P 8 gg A §er dF, Godo &1 SHUART &1 AM GURE
AT RUT T A T & G @) Pan €RT =Rt @ o
REY 41 90 A7 & [F g ST 99T |
G MEA O & @ eTM R B ggun Mw(an) /awe @

) sralia Ry S0 1l /55 /EEEaTT BAle 3-3-79 qdT Ho-¥/40dw/
Godo/60 Rl 28~11-60 &1 T: oFEGA &1, AT <&d (330-560)
“ a1 9o gugar Furr 6T g & v g @ s ¥R § SR A
AT FRA ST YOH G |
R 9RIaE,
[l i3 (Re@T TEr)  &&TE
7 /  (vrodo avf)  &@mT
¥ ,,-’/ g_a..{_ m
> > weE 4 yerda aEkd,
Rals g 4, 1983 qalet @d, R
; GRAIE g o <RARE rerd ¥ IS <

;o oG A BdE 96 W, 99 ww (A 8) 97 R&
W W s, ot 9, T 41 e 8 @A RAMR
: 00e10-82 & @ | -
TR A SOTOE o o, de ww (96 W), 77
, qafet a3, eyt &Y gwi & ga Rl

2

Bl &) Heger
g-1=g3 & G T |

i

_
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. 4 ) %X
R 3, TR (@), gdfait d, Treagt @ w9 oM
EN

d o e & Je guuT AFRiRK afofcae] ot o w @
QR 5T & qER 99T dEa (330560) @ GE atadr Flwl
a1 ar §uT &% I Fream ereRTt a1 g SiaT T T R
gEa i .
(&) 9 fym a1 de gHarg o o’ & FrIRG & @y g asl
oE A0 M o &t ol @ GFIR R @ g 2 AR
a1 ofd o g & SRR BAL I LR, 9% %l O@a
JL‘ TR © 2 '
- (8) @ vg RETONY 9§ © & Pedaw™ § qf (IF GFIR
R & 19 af ug) oRa RMPlt (TTERA SuT STFRRT)
§ FHRITE! @ o Pt ateer aY oftae @13 &l qa |
gifia NPT, MTEYT &7 &7 SRETT © 2 ‘
() =g 2 R 1963 H gaT <G & ¥ A W 05 &1 IM
M g FpeHo TeE AT WYeF aF, SH! @ 1964 ¥ TR
g7 TR T, @ O 991 05 &1 @M |9 J¥ §F §F et
gHITT (0 ge1 @R) @ ST, 9 Wi & BY Prd 3
i AR R 2
\ C(3) TQFg 2 B 9B pwHo T, WE 9F 94 T 9F
a4 <96 1963 § gife GHW & Rl apieg 7 aRtE
Y ot AT aTEET B 3 R mRe 4 1 o e

g/ gftesan dad, ToeHT 31 JURE T A FpFEo TH,

& / Y S /MeT A 1963 B T Caa 3 99 9T GFIR aT R
f";&,‘i T @ | OV 1964 3 A € aW, d9d, TOETT G
/// W gaic & O AT #p w60 THE 3 WM & M W
dF, d% @ gaT doe 3 95 OT GFR & R e
a1 | e o va o e ¢ B W g1 dF, <9 AW

» 1964 3 & A Qe AW, oG O Wi WO & grog omA
NG\ ~ @ qR @ &l 78 g B, 9 g€ o6 @19 adl &l
N a5 wdd 9 98 3 TER (dedka ™ § 9F) W9 at

2t 1963 § yat daa & va ¥ e g7 a1 IM
AT ST AP 5T GO &) Tt U eda TR ¥

i o e e e B

FHL
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(F) = Moo SNetr, AT & (130-300) aT w7 ¥d TN
IIRiIBG gg 9T RlE 1~4+70 @7 BaT mar a1 T I
& WF g7 ariv SRY o873 /cefite Rala
11/125<70 & aT0 = g1 9, daa &) yat daa 3
qg OT QWG Bl '/l or | O] Sw( @) /aeEe @
g ftar & gflomaaw™ RFlF 1-1-80 @ YRl gaT Coal
a qUge @ 5 A g 9F @Y A Sfodlo SlsTH, F0<0
¥ aftss gkl AT %1 % W ? @ gl o @
AN "% @A af f ond BT @ sgT 9FT SR

o WAE o § BFE FAdeT ? B goar Suli
afafraE!  oF 3§ e @, FRORE 99 guadar Ao
17 @ g9T &% aie B O FHETT &7 v dred A% 9 R

qa |
| AR ,
(REg@t TET) <o
(eFodo adl) o
gaT 76,
wedl W Yo aRikg,
R+la gore 4, 1983 - g@iaT 6d, SeF |
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Court of Judicature at
Lucknow

In the Hon'ble High

The following

(110-180) are hereby c

~ Allahabad,
Bench,Lucknow, '

Writ Pet.lNo. of 1983,
MK Verme and enother ----Petitioners.
Versus
The Union of India and others -~-=0pp-parties,

Annexure 11.

N.4.Rallway,

Sr.Typists (130=300) and Typists

cil
ML

onfirmed from the d"' e8 shoWn

against each:-
Y‘ Sl. L\G;u
‘ no,
1, Srill.X.Vermé
L .
" Kishan Lal
& 5. " Lila‘ .JL].(,ur
~ TN Tl B o T
4, Akntar Husain
(A8 RS2y
¥f; ) ,hdz(*'v
ey /
le
. No.t/254/1/\lenaging
}-
Copy forwa ded for
. action to:-
\ Wn oty s
k 'S Vagd . ££3 00
N AW~ s Aa._yplsu in office
X 2, Individual concerme
. 3 :;pcy.' fazdoor Union/I
4, SeCy.t ,u\_J/th. o
5. rrd Hlor{- adrp L Q
6, P.cases.

Desg, Grade. Date from Whic
canfirmed,
Sr.Typists 130-300 1l.1l.7<.
d.o. dOo j-o j-. r;’zo
Typist 11p0-180 1.1.72.
dO. dO. f’-- 10 7#30
Udo;\.od. Xlolil-d/,
isional P f\r.aon ol Officer,

ou ® Atl‘) ° LU-'

.J&J»Uﬁq Lao- ~e 47‘-.:

information and nscessary

d
2.
.LrJ.L\.

~

fice

I

uuuuC.V¢1ﬂw,

Divisi onu,l uupuz. (x )

N.&t.Railway,Lucknow,

True-Copye
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|-8-83
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In the Hon'ble High Court of Judicature at Allshabad
Lucknow Bench, Lucknow

wWrit Petition No. ¥%f 1983

Madhav Krishna Verma & another . Petitioners
Yersus

The Union of India through General

Manager.N.E.Railways and others oo Opp.Parties
o
AFFIDAVIT
y
K' I, Wadhav Krishna Verma aged about 50 years
N son of Sri Banwari Lal, Senior Typist, Office of the
TTH B Divisional Railway Manager, North-Eastern Railway
&{ 7 d  Tucknow do hereby solemnly affimm and state on oath
| | lj«:z;_' “;\é> as under:
¢ >
Lo That the deponent is the petitioner no. 1
in the above noted writ petition and as such fully
conversant with the facts of the case.
2e That the contents of paragraphs 1 to ‘27,5{3*053 |
. are true to my own knowledge while those of paragraphs
W= W8 and 40 are beli -
_;///,//’ 38 and 40 are believed by me to be frue on

the basis of legal advice,
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3) That in reply to the contents of para 8 of t
the writ petition it is stated that the seniority
position of the petitioner‘was placed at Sl, Noe 2

in the seniority list of junior typist (ks 110-180)

in accordance with the principles laid down in

Railway Board's letter dated 21=11-1953 (Annexure

¢ 1 of the Writ Betition ).
J‘\

4) That in reply to the contents of para 9
df the writ petition it is stated that Sri Sohan Lal
had represented against his seniority position

i published on 1=4-1960 and 1-4=1964 in which one
Shri Qe S Rasool was shown senior to Shri Sohan Lal J
The seniority position of Shri Sohan Lal was however,
corrected and he was allowed tﬁe benefit of proforma

A promotion and fixation of pay in scale Rs. 130 - 300

(Revised Rs, 330 - 560) w.e.f, 1=6=1963 without

payment of arrear of salary, A Copy of order dated

n
14-9-1971 passed by Gesneral Manager(Persoqﬁl)/

Northes Eastern Railway/ Gorkhpur issued in this

connection is being filed herewith as Annexure Noe.

b C=1 to this replye

5) That in reply to para 10 of writ petition
it is stated that a combined seniority list of typist:
in all grades of Lucknow Division (comprising of
Gonda and Lucknow District) as on 1=5-1969 was
published on 18«7-1969,.-The name of the petitioner
finds place at 81.No., 2 under sub- head of Junior

/;) Typist (Rse 110 - 180), A copy of the seniority list w

was given to the petitioner soon after the

%v// (Contd............ 3)




publication and as such it is not admitted thet
the petitioners knew about this seniority after

5=4=1978,

6) That in reply to para ll of the writ
petition, it is stated that Shri QeS. Rasool, was

assigned seniority from 24-5=1958 i,e, from the

~ Dradf Mecdhamicsd
date he resumed duty in Ex- Bissisdenal Railway

Evgymeo <
Mamegesls Office, Gonda on transfer from F A & C AO's

Office, Gorakhpur on his own request, and he was
accordingly assigned the bottom seniority vide
corrigendum issued by the Divisional Personal Officer
North Eastern Railway, Lucknow on 30-12-1978 (Annexure

Noe. 5 of Writ petibihon ) in accordance with the rules.{

7) That the contents of paras 12,13,14, and |

|

A 15 of tiie writ petition are not disputed, '
8) That the contents of para 16,17,18 and 19

‘'of the writ peﬁition are admitted.On the representatio
-n made by Shri Kishan Lal Opposite party No. 4 the
matter was referred to the Gneral Manager, North

1'% Eastern Railway, Gorakhpur who after carefully
examinning the matter issued the order dated 24=-11-80
communicated vide Divisional Railway Manager's letter
dated 28+11-80 as contained in Annexure No. 8 to

the Wekit Petition., Vide aforesaid letter Kishan Lal
was given proforma promotion WeCoefe 1=6=64 i.e.

the date from which his junior Shri Q. S. Rasool

z was promoted and accordingly petitioners became junio:

. \//////to Kishan Lal,
y /

K ’{;.7"7 @i (COntd.oooooono. @)
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on 28-11-80, A true copy of General Manager (Personal)
's Gorakhpur 's letter No. Ka/255/Krishan Lal/1X dated
24-11-1980 is being filed herewith as Annexure NO. C=2

to this replye.

12) That the averments made in para 24 of
the writ petition are denied, A perusal of Annexure
No, 8 will indicate that a copy of the seniority
§\\ position published on 28-11-1980 was also given
to the staff concerned, including the petitioners.
One copy of the seniority list ims question was
v, | also filed in the personal case of the petitioner,

statements contrary to it are denied.

13) That in reply to para 25 of the writ
petition it is stated that the petitioner's

A representation dated 4=T7=1983 was referred to
General Manager (P), North Eastern Railway,

. Gorakhpur on 6=-¢=1983 and the same was decided by
the General Manager (P), North Eastern Railway,
Gorakhpur vide his letter dated 14/15/5/1984
communicated vide?Divisional Railway Manager's
(P) letter dateglag-5-l984. A copy of said letter
dated 28-5-1984 is being filed herewith as Annexure

No., C=3 to this replye.

14) That in reply to para 26 of the writ

petition it is stated that the orders contained

in Annexure 8 of the writ petitilon are legal and in

accordance with rules, It is submitted &hat on appeal
/4, | of Shri Krishan Lal O.P. No. 4, the General Manager

(P) Gorakhpur has decided that one Shri Sohan Lal

(Contd.... &% 6)
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1 Begtern Rallvay
Qffios Order.

L partiel medificetion of this offfoe
order No.R/IX/210/8/1/C ypis" dated 5,12,85,
Shri Sohan Lal SwTyplst of DS/IZN is allowed
the benefit of proforma fivation &f pay in seale
Rs, 120-500 withowt arvesr v.a,f, 3,6.7% in tems of
corrigendur No,E/IY/53/Mech/Updg, Typlst debed
Re% 64 of Memorandum No.BM/G/20-T1/Pt.V dated 28, 11,62,

2o This has the approval of G.M.E.

Sd, -
w Gy
foy General Managar P).

Noo£/210/8/1/Typist (XX) Dated Sept. 14, 1971,

Copy forwarded for informet ion and nocessary action
10 3 =

4 the F& & CAO/N.E.Retluay/Gorakh par,
£ The D, 4.0, /¥, ER1y/Yzatnagur
g, The DS(P)/N.&.Redlvay/ I2N & LIH,
8d/e
( MM, Mathur)

for General Mangger (P),

Lt
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2 9df Pl s M{
. Copy of Railway Board's Jetter No. B(NG)6Z-PMI/32 datad '
) n & = 15/17.9.1964, to General Mansgers/All Indisn Railways and
cony to others, :

Subs Hardships to Non-Gazetted staff due to
Adminigtrative errors - loss of Jenlority
- and paye

‘ It hag been vepresent od to the Board that socms times
due to Adninigtrative errors staff are overlooked for promd‘aion
to Higher grades, This eould either #® be on ascount of wrong
asgignuent of relatlive geniority of the eligible staff or full

J

faust a not being placed before the compstermt authority % the ¢tims
~ of ¢ . ~ing promobtiong or some other reasons., Broadly, loss of

saniority due to Adminlgtrative errors can be of two types ¢ -

&) Wheye & pergon hasg not besn bus promoted at

all bscauwas of Aduinigbrative errors, and

b) Where a parsan has been promoted it not on tha
dite from which he should Luvs been promot ed
bat for the Adminlegt rative error,

tl

Ry The matter has bean considered and the Board
degire that sach such c;mm ghould be dealt with on its merita,
The etaff who have logt promotion on account of Adminigtrative

4 errors dnould on promotion be asaignad correct seniority vis-a-vias,
thetle junilors already promoted irrespective of the dats of
prowct Lon, Pay in the higher grade on promotlon may he fixed
proforua ab the stage which the employee should have reached
1f he wag prowoted at tha proper time. The enhencad pay may be
"elloued fyon the date of sctual promotion, No arrears on thig
gocount shall be payable, as he dld not actually shoulder the
duties and responsibilities of the higher grade post,
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Bafore the Central Adminlgtratlve Pyibunal, Givcurt Bench

1990
, AFFIDAVIT
“ "

HIGH COURT .
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REJOIND. R AFFIDA /[1E

hav Krichna Verma, aged zgbout 57

years son of Sri Bamw ati,Lal, Office of

), //Z \ e & L “\(M\t:(‘x?\{
Y T Divigional RailWayg N.E.Railiays, Lucknow, do

\“ ’
: hereby solemnly affivm and s tate
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ig irrlevant forthe purposes of present petition.

o Ml ~ . 18
0. That the contents of paracraph 5 of
~ B LCs L L s L
coun Y | | va.dan aAd . L1 -~ ;
counter T ¥e denie nd those.of paragranh
se.0I pavagrap!t
f o+ - )
LO of the petition ga vreiten corYoct. The
»'7 L L — UV e LAiLCT




™










P
) &

~nt 4+ an aanior - &7
JOLLO SenlotrTliuye.

o

« < 3
\— nvh\ |8













e

\v
\ -
. J
o
7
Y
N
|
~J [
)
—t
~ |
e &
< > J
)
W™~ Y ,
) \
“J
v \ » i |
\ >
\ e :
\ # 7 L
e g4
\
A . \

~




2 efeve
i A el - ks B
The (omdse oo I 7
‘Tj O Beien %
L ooden~ oo

Sorlo. Mo)ché,a%m s et eo/)@?f
o =g ot AoSTol ] -9
91 o7 g/

ST A M
M. k. Ve Vo Urv N %%M@%




	00000001
	00000002
	00000003
	00000004
	00000005
	00000006
	00000007
	00000008
	00000009
	00000010
	00000011
	00000012
	00000013
	00000014
	00000015
	00000016
	00000017
	00000018
	00000019
	00000020
	00000021
	00000022
	00000023
	00000024
	00000025
	00000026
	00000027
	00000028
	00000029
	00000030
	00000031
	00000032
	00000033
	00000034
	00000035
	00000036
	00000037
	00000038
	00000039
	00000040
	00000041
	00000042
	00000043
	00000044
	00000045
	00000046
	00000047
	00000048
	00000049
	00000050
	00000051
	00000052
	00000053
	00000054
	00000055
	00000056
	00000057
	00000058
	00000059
	00000060
	00000061
	00000062
	00000063
	00000064
	00000065
	00000066
	00000067
	00000068
	00000069
	00000070
	00000071
	00000072
	00000073
	00000074
	00000075
	00000076
	00000077
	00000078
	00000079
	00000080
	00000081
	00000082
	00000083
	00000084
	00000085
	00000086
	00000087
	00000088
	00000089
	00000090
	00000091
	00000092
	00000093
	00000094
	00000095
	00000096
	00000097
	00000098
	00000099
	00000100
	00000101
	00000102
	00000103
	00000104
	00000105
	00000106
	00000107
	00000108
	00000109
	00000110
	00000111
	00000112
	00000113
	00000114
	00000115
	00000116
	00000117
	00000118
	00000119
	00000120

